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BEFORE THE NATIONAL GREEN TRIBUNAL
AT WESTERN ZONAL BENCH, PUNE

Original Application No.- 30/2025 (WZ) of 2025
IN THE MATTER OF:

Vishal S. Rajemahadik

....(Applicant)

Versus

Maharashtra Pollution Control Board (MPCB) & Others.

....(Respondents)

Rejoinder to the Affidavit-in-reply of Respondent No. 1,
Maharashtra Pollution Control Board, dated 24" of June 2025.

The Applicant, Vishal S. Rajemahadik, residing at L/201, IJKL
Society, Regal Heights, Sector-8, Behind Vasantnagari Ground,
Achole, Nalasopara East, Palghar, Maharashtra — 401209, do
hereby solemnly affirm and state as under:

1. That I am the Applicant in Original Application No. 30 of 2025
and am well acquainted with the facts and circumstances of the
case. | am competent to swear this Rejoinder Affidavit to the
Reply Statement filed by the 1st Respondent on 24th June 2025.

2. I have perused the Affidavit-in-reply filed by the 1st
Respondent and now file this Rejoinder Affidavit in response
thereto, reserving my right to file further affidavits if necessary.

3. I deny all averments in the Reply Statement of the 1st
Respondent except those specifically admitted herein, and the
1st Respondent is put to strict proof of the rest.

4. 1 state that the present Original Application, OA No.- 30 of
2025, has been filed seeking reliefs in respect of deteriorating
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air quality in the Vasai—Virar region due to operations of
Ready-Mix Concrete (RMC) plants and stone crushing units,
and for enforcement of environmental laws. The prayers in the
Original Application, in brief, are:

o Direct MPCB to constitute a Special Investigation
Team (SIT) to investigate RMC plants and stone
crushing units in Vasai—Virar & Mira—Bhayander,
ensuring compliance with pollution control norms.

o Take action against non-compliant RMC plants
including penalties, suspension, or closure of persistent
violators.

o Mandate installation of Continuous Ambient Air
Quality Monitoring Stations (CAAQMS) by all RMC
plants for PM10 and PM2.5, linked to MPCB’s central
system.

PRELIMINARY SUBMISSIONS:

5. In reply to para no. 4 of the Affidavit-in-Reply filed by
Respondent No. 1, it is submitted that while the Respondent
has stated that commercial RMC plants have installed sensor-
based CAAQMS, Annexure—1 to the said affidavit itself reveals
that the RMC Plants at Sr. Nos. 23, 27, 28, 30, 32, 37, 42, 43,
and 45 are captive RMC plants and not commercial units. It is
further submitted that these captive RMC plants are not
equipped with CPCB-approved Continuous Ambient Air
Quality Monitoring Stations (CAAQMS) or any other
pollution-measuring device. This omission is in clear violation
of the environmental monitoring requirements necessary to
assess and control particulate matter emissions from such
operations. The absence of these devices undermines effective
enforcement of pollution control norms and defeats the purpose
of ensuring compliance with air quality standards in the region.

6. In reply to the relevant portion of para 5 of the Affidavit-in-
Reply, it is submitted that while the Respondent Board has
stated that warning notices dated 21/05/2025 were issued to all
RMC plants for installation of CAAQMS with data
connectivity to MPCB servers within 30 days (Annexure II),
the CAAQMS referred to in the affidavit, even if installed in
certain commercial RMC plants, are merely sensor-based
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particulate measurement devices and are not CPCB-approved
technology. Such devices have no statutory sanctity for
regulatory compliance purposes. All commercial RMC plants,
as per the Respondent’s own admission, have installed only
these non-CPCB-approved sensor-based systems, which cannot
be treated as fulfilment of the mandated requirement of
installing CPCB-approved CAAQMS for effective monitoring
and control of particulate matter emissions.

Admitted Non-Compliance and Enforcement Failure

7. It is respectfully submitted that Respondent No. 1, Maharashtra
Pollution Control Board (MPCB), has in its affidavit-in-reply
effectively accepted that it has failed to address and prevent the
pollution caused by RMC plants operating without valid
consent. It stands admitted that several such units have been
running illegally for many vyears in blatant violation of
environmental norms. The FIR dated 25.04.2025, referred to in
the record, clearly identifies 28 such illegal plants operating
without the requisite consent and in non-compliance with
statutory requirements. Despite this, as pointed out in para 18 of
the OA, closure directions have been issued only to a few of
these units, leaving the majority of violators to continue their
operations unchecked, thereby causing persistent and
aggravated environmental harm.

8. It is submitted that Respondent No. 1, Maharashtra Pollution
Control Board, has not rebutted but in effect accepted the
averments made in para 16 of the OA regarding the urgent need
for enhanced air quality monitoring in Vasai—Virar and other
regions of Maharashtra. It stands admitted that there is only one
CAAQMS installed in the said region, and that too is situated
far away from the primary sources of emissions, rendering it
ineffective for accurate monitoring of ambient air quality in the
impacted zone.

9. Further, as stated in para 15 of the OA, Section 2.2.1 of the
applicable guidelines titled “Distance from Nearby Emitters”
mandates that monitoring stations must be strategically located
within the zone of influence of the emission sources they are
intended to represent. The existing placement of the sole
CAAQMS in the region is in clear disregard of these guidelines,



thereby defeating the very purpose of real-time monitoring and
data accuracy for regulatory enforcement.

10.The averments, submissions, and prayers contained in Original
Application No.-30 of 2025, which relate to similar issues of
environmental non-compliance and regulatory inaction, may be
read and treated as an integral part of this Rejoinder Affidavit.
The same are relied upon for a complete and proper
appreciation of the facts, circumstances, and grounds raised in
the present proceedings.

VERIFICATION

I, Vishal S. Rajemahadik, do hereby verify that the contents of this
affidavit are true and correct to the best of my knowledge and belief,
no part of it is false, and nothing material has been concealed
therefrom.

Verified at Nalasopara on this 13™ of August, 2025.

Applicant

I~
Vishal S. Rajemahadik
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BEFORE THE NATIONAL GREEN TRIBUNAL
AT WESTERN ZONAL BENCH, PUNE

Original Application No.- 30/2025 (WZ) of 2025

IN THE MATTER OF:

Vishal S. Rajemahadik

....(Applicant)
Versus
Maharashtra Pollution Control Board (MPCB) & Others.
L

....(Respondents)

I
AFFIDAVIT IN SUPPORT OF REJOINDER

i

L. Vishal S. Rajemahadik, Aadhar No. 7930 8217 5709, residing at L/201, DKL
Society, Regal Heights, Sector 8, Behind Vasantnagari Ground, Achole,
Nalasopara East, Palghar, Maharashtra - 401209, do hereby solemnly affirm and
declare as under:

1. That I am the Applicant in the present matter and well conversant with the
facts and circumstances of the case. '

2. 1 have filed the accompanying Rejoinder to the Affidavit in Reply dated 24-
06-2025 by the Maharashtra Pollution Control Board in OA No. 30 of 2025,
rebutting all paragraphs except those expressly accepted.

3. That the contents of the said Rejoinder-affidavit have been drafted under my
instructions and are true and correct {o,the best of my knowledge and belief.

4. That I have not suppressed any material fact from this Hon’ble Tribunal, and
the present application has been filed in the interest of justice and
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/§. That 1 have not filed any other similar application before any other court or
tribunal regarding the same cause of action.

. That I am swearing this affidavit 1o support the statements and averments
made in the accompanying Rejoinder, which are true to my knowledge and
based on official records.

7. That the annexures filed along with, this application are tru¢ CopIes of their

respective originals.

VERIFICATION Q“

1. Vishal S. Rajemahadik, the deponent above named. do hereby verify that the
contents of this affidavit are true and correct to the best of my knowledge and
belief, no part of it is false, and nothing material has been concealed there from.

o

DEPONENT
(Signature)

Vishal S. Rajemahadik

Verified at Nalasopara on this 13" of August, 2025.

Identified by:

Ashok Dubey
Advocate (High Court of Bombay)
Enrollment No.- MAH / 1852 /2020
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N.C.R.B (U+.4t.3me,41)
VLF.-) (vl s=auor & - 4).

FIRST INFORMATION REPORT *’ f Az
(Under Section 173 B.N.S.S) I/

N @A Jeqrel @ //

(Wﬁwﬁquw3ﬂiﬂaﬂﬁa) —

1. District (fScgn): PRI-wEeR, gws-firm P.S.(3101): ARFIE
FIR No.(VH @R %.): 0287 Year (a¥): 2025
Date and Time of FIR (4. @. faHia anifr 9%):07/06/2025 13:43

2.  S.No. Acts (arfafrgm) ‘Sections (HdH)
(31.%5.) '

1 i = e (€ o), 2023223
2 e =g e (@ @ w), 20231270
S IR = Gfear (ff o ), 2023 279
4 AR =g GfRar (@ ), 2023 3(5)
3.(a) Occurrence of offence (T-ar<t gear):

1. pay(feaw):  gppar Date From (f&51& 9REA):  25/04/2025
Time Period Date To ( f7Ta gdd): 25/04/2025
(@retrae): Time From (I&9g): 10:00 &

Time To (I37d): 17:00

(b) Information received at P.S. (q1fd f@rerel qreftr am):

Date (f39i® ):  07/06/2025 Time (3®): 13:43 99

(c) General Diary Reference (J5i-IH41 de¥ ):

Entry No. (7€ #.): 029
Date & Time (f&71&® anfr d):  07/06/2025 13:43 g9

4.Type of Information (A1fgdar udR): o=t
5. Place of Occurrence (9¢AT¥Yxs):

1.(a) Direction and distance from P.S.(4Tefi STvamRg= faem g aiaw):
qd, 6 faft Beat No. (f3T %.):
(b) Address (9x1): Wl WYIER I HlefolldTs], a1 Set MY, A1 gd

(c)In case, outside the limit of this Police Station, then
(I7 Tl BTUaTAT EEIdTe] AT UTH):

Name of P.S.(49lcfi9 31041 414):
District(State) (fSicar(31vy)):

True Copy

(..._"_:‘:—-—.;:::""‘:-h.r__'
N

Q

Vishal Rajemahadik
(Applicant)

4l ACE Scanner
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N.C.R.B (7A.H1.312.41)
LLF.-1 (¢lga J=au 5 - 9)

6.Complainant / Informant (amrer/yifed) 2umR):

(alName (q1@):  gefier Raaa 9R
(b)Father's/Husband's Name(a3le / udl 9 7119) :
(c) Date/Year of Birth (39 da¥lg/ay): 1981
(d) Nationality (Wflaca):  wrq
(&) UID No. (g.319.8. @.):
(f) Passport No.(TRY3F %.):

Date of Issue (kg a¥a):

Place of Issue (fSeam fs&Tur):

(9) ID details (Ration Card,Voter ID Card Passport,UID No.,Driving Llcense,
PAN) 31&w@ys fIavor (1919 &1, Aderar are , q\aﬂé@“} 9., ;ﬁ;ﬁﬂ ATSH, 47 FTs
)

S.No. |ID Type (3/&@uara1 ¥&R)  ID Number (3\&@UTET H9%)
(3f.%.) | i
(h) Address (gTT):
S.No. | Address Type
(31.%.) (TITAT UBR)

Address (9)

| 1 Ao ¥ F15/302 3=rﬂr &, BRRIS Gd arfotom), g |, BRI-uisex,
- Jwﬁrw |wa1513ozgﬁqmé:rﬁm:s'gémﬁmﬁwna,ﬁv-m,
i RS s | TRRR Nl e, TER, AR e

(i) Occupation (‘JEI‘GT!I)
(j) Phone number (%14 .):

Mobile (91913 4.): 91-9850825555
7. Details of knownlsuspected;'unknown accused with full particulars (7189

sm?nn mﬂaﬁﬁlmasa"r am’m"m gt 'Tr‘ﬂ)

- st il | g ST s

'S.No. c Relatwe S Name Present Address

| (a1.35.)| Name () |JA""S (591D (g 1) | (e wam) |
3 ek O N e | STIhIeTT, HERTY, H1RT

[ 2 [Rera st 1. Ww_ﬁw ‘“l

= e b Rl | ; R IEGl

e g i

P | i o L W, TH3-fRR diefi

@Al ACE Scanner

Scanner
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N.C.R.B (v=.%f}.3112.41)
L1LF.-1 (Uhlepar sr=auor wid - 9)

e bW~~~ -

10 | et | = Fama [ BRr-
53] Wa‘ﬁwqﬁ?vﬂﬂ

- WWE |
11 g cd AT HRT- -
, TS-faRR e

ST<hleld, HeRTE, IR

12 |[fevor 9m|r - FgATER AR | ERT-
"W\%ﬁ'\’ m‘s‘ﬁmtﬂsﬂw

f_ Sllthleld, *‘IENI& ‘-INCI

13 |dcee oel w

14 |9 aREae e —

15 | WI5Te £ e L. AT BRI

16 [a9d Qe - = L. SEATER AR | FAR-

17 |7aarda ors |1 ECUPocme

@Al ACE Scanner

Scanner
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N.C.R.B (T7.9t. a1,

—_— . e

LLF.-1 (ThI5d 3=a90 B - q)
18 [ T, AT R
W @ ] | , TF3-RRR Wity J!
EHRR S | e, 1812__1§L_,__°?T§_r_____:
e W B ATTg BRI |
20 | o 3aTe

22 [WHRE RoTe
23 [TIRm atedt
24 |09 Aga

25 [T &, gegmor

26 [T et
27 959 Uidter
28 [sm éiﬁ.dﬁ’f_f 7
URP T IR e
CIEGY
8. Reasons for delay in reportin
~ITHG THR HIugT

°-Particulars of properties of interest (dtfiq aremey dgsfier):
'S.No. ﬁ'r'EbEFtS;rEa_fé:qor_y{ re
||(3I.§E.) (ArerH qf)

Property Type Bééé'r_iﬁfi?)ﬁ_ﬁﬁﬁ) ~ |Value(in Rs/-
(FTerT }

ST Rl =

4l ACE Scanner

Scanner
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N.C.R.B (uH.31.amR.41)

E TR o LLF.-1 (T a9 o1 - 9)

10 Total value of property (In Rs/-)
(@R AT AT TPHUT He (%6, HE)):

11.Inquest Report / U.D, case No., if any
(SPINE BT/ BT Hcg TRl 5., 5N AT )):

S.No. UIDB Number
(ern.w.) (g.3ma.845.)

12.First Information contents (Y29 @R ghIdd ):
SEIC] f&16.07/06/2025

w1t gefiet FeaTg ARTs, Ja-44 a¥, FGAY- N (T TeGe ATGDR] AM-GGTIER) - F
:r15/302ww@qﬁvﬁegamﬁau’mﬁ%mm%ss GHE UIei BT 8o XI5
TRBRAH fthafe <ar &

T2 e B e fprof 3RgA A ) 77 PgarE JEd, H FF 2014 GG Teged AR I
%@mmwwmm F 9 2023 TR FO-AgAGER A T Hegel ITUDRT BUH
aH

1. TEICIER a9S ATddhs Hiol IRITIER HIeTol [ATST Baciiel STRYAH! TAeqes gyl BId
CRISICICREIRFINEC Wwﬁmmm%ﬁwﬁmwﬁmwﬁ
W&%ﬂﬁmaﬁs@qm—mwmwwwcmmw - FROGNIT § Beied]
PRIGTEEETT TEdTeT WIS TRURT HI.A-AeR qel HRIGR! a@%?ﬂﬂﬁﬂﬂéu T BIfAdThele
ST Sh/H2T/RET-1/C-711.T/RTHAT AT/THIMR 50/2025 fémzﬁ 22/04/2025 Ift A1.Je AR
IS T SATETN kel 3MTeefia doam, =t Aad R0 Jered Hedl USRI BV g A T4 3R
25/04/2025Ww%mammﬁﬂ?ﬂam@%ﬂwawwﬁ
JUIAOR FROERIAT Aall, T AeATER R.TH. . Telicdt qUIATT dhoft < Tel A1 YIS0l

gq m.wiﬁ e ..
Poret el
2

115
117.40 @15

3.9, <8).TH. 37T Aioide
CRIRE TSR

3

TETIER

113/1

10.60 9.t



NG ro ol arenet
TGt

TR U g TR qer
4q

113/7
ss.go 9t +ft

Ud.& g5hT

fa9s g 7 wRpy aeg
5

113/6
31.10 st =

W1 UeT Tt &}
gﬂ‘m‘sz‘gﬁne
TR
113/3
45.50 3.5
U9 & ST TR U9 <t
RTBeT T
-
HEATER
113/3/1
45 .50 <t
Gﬁqﬁﬁwwmwiﬂ
B §0 ArdRarer
8

AEATER
108/1/2
102.40 =t.# -
SRR ST 3=, .
BTl §T ARdINaTe
9

TIATER
108/1/1

01£8.30 2.91R -
TY.%.§hICH 3R T
R et

10

110/1
01.89.20 2.31R

TH.31.35 3751 J1de 7. fa,
T

11
IR
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N.C.R.B (U7.91.3mR.d)

L.LF.-l (3HIGd 3390 B - q)
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46.00 €l

e AR,

fapeur Q1

12

VAT

106

46.00 dt.H ‘ :
WY I INATE (SR Wie )
ToRIE B3

13

TFFATER

105/4

106/3

16.505 4t

HGAGER
158/5
33.60 @141
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N.C.R.B (7.2t 3me.41)
LLF.-1 (fYga samo &1 - 4)

PDF

Scanner

ACE Scanner
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LIRS

38

2.62.0 R.3R

g1 o R
feRerde IR apmaTer
20

Aot TSy

45/5

13.40 4t

TER Dishic HmR e
B &

21

AT aTeT
39/2/3
23.30 =it
Q.G U1, 3t
TR et

22

IR NI
52/10
28.80 dt.H
3R 37T Wioige
RHIGE T3S

23

ATt aTST
52/10
28.80 dr.dt

IR S Ioiae (STR wiie)

IAHRNE T3S

24

HletogreT

50/1

45/1

71.60 =15

80.90 Tt ;
PIIers ARG el
TR dreR)

25

Hletot TSt

50/1
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TH.§ §751 Aiae 1.
foRgy Az

26
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N.C.R.B (va.dfl.am.dl)

I.I.F.-1 (3hTga 3=a9u HiH - 9)

ATt TSI

43/3

0.58.70 2.3l

gl;qiftsﬁtﬁw RT3 Ut T, ot
St FeETT

27

HTeTot TS

52/4

48.50 g

R EH R4 diesdiT

R <@l

28

CIGEIRIC)

52/4

48.50 =1.At

TS rvede s fawsx ur.aft
Tael deiel

Ry BT 25/04/2025 I st 10.00 d FEHT 05,00 1.2 el quRIl dheft
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ST ATGE ATelel AT, Wer 3R.UA. ] el 9 SRR e a1 qurault el SR Frads
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smﬁaﬁsﬁmwmmmxﬂmngﬁwﬁgawﬁmma@
TRRARTE YEUIR ATRIAHT TR ﬂﬁgﬁzﬁwm,wmm@.wawmzaﬁ
mﬁw:&wﬁwﬁ%ﬁﬂ & A AT Sed AT S g S awft
SERICI] JORUIT A €T HRUTGRIGT et Aal P eXdet SFLMIHR I el
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N.C.R.B _(@f.zﬂ,m.zﬂ)
LLF -1 (v ar=aam &7 - 9)

reveals commission of

Forell HrRars: 914 .3 qed e

13. Action taken: Since the above information
offence(s) u/s as mentioned at Item No. 2. (
YoYeu! e aelet ArEdTelawH AR HSTrd.)

(1) Registered the case and took up the investigation:
(ST AN AT TUTRATY T BTl ered):

or (f&ar)
(2) Directed (Name of 1.0.) (TUTI 3ifdieT-aTd ATd):

Anil manikaro kare
Rank (9€): Sl (Sub-Inspector) No.(%#.): DGPAMKM8405

to take up the Investigation (o U o afaaR ) or (fddn)
(3) Refused investigation due to (ST FRUT TR PYVAT TP f&am):

or (T FRUTES TURT IRV TR &)

(4) Transferred to P.S.
(ﬁgﬁmmﬁmwmmqmﬂwﬁm):

District (fNieg1):
on point of jurisdiction (@ &ATfIDR & PRI EEAIAIRG) .
F.L.R. read over to the complainant / informant,admitted to be correctly

recorded and a copy given to the com lainant / informant free of cost. (¥H
www;mﬁmwamﬁaﬁ,aﬂm%ﬁwﬁmﬁmﬁmﬁm
T RERT/ e eT @il ud Jed feefl.)

R.O.A.C.(3IR. 301 .U .4M.)

14 Signature/Thumb impression of the
complainant / informant. ;

(ng@ém-m HEl/3Fa0):
15.pate and time of dispatch to the court

(RITaTerTd gToaedTd! TR g 9%): :
Signature of Officer in charge,
Pac;ll];ce Station
L RN ERES W RGN

ame Wﬂ—q\/ i %ﬁ?j Wadan’
Rank(4ug): | (Iﬁﬁspec or
No.(H.): pi
True Copy
=

<7

Vishal Rajemahadik
(Applicant)

10
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TECHNICAL SPECIFICATIONS FOR
CONTINUOUS AMBIENT AIR QUALITY
MONITORING (CAAQM)
STATION(REAL TIME)

Researchers, Scentists, Policy makers & Others

A for
i Ly
P

INTERNET

‘ CAAQM STATIONS AT STATE- ‘T

T | CAAQM STATIONS AT STATEH! |

Vishal Rajemahadik
(Applicant)

Central Pollution Control Board

East Arjun Nagar, Shahdara
Delhi - 110032.

(July, 2019)
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6. CONTINUOUS AMBIENT AIR QUALITY MONITORING ANALYSERS
(PARTICULATES)

6.1 CONTINUOUS PM;oMONITORING ANALYSER (p-RAY ATTENUATION)
Based on the principle of B-ray attenuation, particulate sampled through the
instrument and collected on fiberglass filter tape. Before and after sampling,p-
ray radiation is measured by scintillation / G.M. counter. An internal
microprocessor handles all sequences and automatically calculates the
concentration of PMio.

01. | Principle B-ray attenuation

02. | Particle Size Cut Off 0 - 10 Microns

03. | Measuring Range 0 - 1000 pg/m?3

04. | Resolution 1% of the measurement range

05. | Lower Detection Limit < 4.8ug/m3(1 hour)

06. | Detector Plastic Scintillator / GM Counter / Silicon-
Semiconductor base

07. | Air Flow Rate 16.7 Liters / minute

08. | Filter Material Glass Fiber Filter

09. | Display LED / LCD

10. | Sampling Head Dynamic heated sampling line with proper outer
insulation for measurement of PM1o, with adjustable
temperature 20 - 70 °C

11. | Calibration Reference membrane facility should be provided for
calibration of analyzer.

12. | Compatibility Analyzer should be compatible with protocols of
DAS system to be used in station.

13. | Analog Output 0-1V,0-10V,2-20mA /4 - 20 mA

14. | Digital Output Multi drop RS 232 port USB port /TCP/IP /Ethernet

15. | Roll Length Minimum 20 meters

16. | Measurement cycle 1 hour

time

17. | Approval USEPA/TUV approved Analyzer

6.2 CONTINUOUS PM2sMONITORING ANALYSER (B-RAY ATTENUATION)

Based on the principle of p-ray attenuation, particulate sampled through the

instrument and collected on fiberglass filter tape. Before and after, sampling p-
ray radiation is measured by scintillation / G.M. counter. An internal
microprocessor handles all sequences and automatically calculates the
concentration of PMa.s.

01. | Principle B-ray attenuation

02. | Particle Size Cut Off 0 - 2.5 Microns

03. | Measuring Range 0 - 1000 pg/m?3

04. | Resolution 1% of the measurement range

05. | Lower Detection Limit < 4.8 ug/m?3 (1 hour)

06. | Detector Plastic Scintillator / GM Counter / Silicon-

Semiconductor base

07. | Air Flow Rate 16.7 Liters / minute

08. | Filter Material Glass Fiber Filter

09. | Display LED / LCD

10. | Sampling Head Dynamic heated sampling line with proper outer

insulation for measurement of PM2s with adjustable
temperature 20 - 70 °C

Page 18 of 43
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11. | Calibration : | Reference membrane facility should be provided for
multipoint calibration of analyzer.

12. | Compatibility : | Analyzer should be compatible with protocols of
DAS system to be used in station.

13. | Roll Length : | Minimum 20 meters

14. | Analog OQutput :/0-1V,0-10V,2-20mA /4 -20 mA

15. | Digital Qutput : | Multi drop RS 232 port ,USB port /TCP/IP ,Ethernet

16. | Measurement Cycle | : | 1 hour

Time
17. | Approval : | USEPA/TUV approved Analyzer

Note: A distance of around 1.5 meter should be maintained between two
sampling heads of PM2.s and PMicsamplers.

7. MULTICALIBRATOR

Calibration system should provide for the calibration of the ambient air quality
monitoring analysers (Gas).

7.1 MULTI POINT GAS CALIBRATION SYSTEM:

1. The Gas Calibration System should be capable to do the following:

(i) Multipoint calibration using automatic dilution system for the calibration
of SOz, NO, CO, NHs and BTEX analyser.

(i) Auto calibration (user selectable).

(iii)  Generate zero air of 99.9% purity (High Performance Zero Air
Generator to be provided).

(iv) Having facility for Os Generator for stable and repeatability calibration.

(v) Gas Phase Titration (GPT) with Os generator having 100% converter
efficiency for conversion of NO to NO..

(vi)  Calibration using permeation tubes for which at least two chambers
based Permeation system has to be provided.

(vii) The Permeation System should be capable to accept permeation tubes
up to 6 cm in length and 2cm in diameter with user selectable
temperature setting of 40 °C and 50 °C.

System should be 19” rack mountable.

System should be DAS compatible for remote calibration from Central Server.

The system should also have facility for multipoint calibration of Qzone

analyzer.

-l

7.2 METEOROLOGICAL, FLOW AND ELECTRONICS CALIBRATION

The supplier should provide calibration devices or calibration check
devices for all the meteorological parameters namely temperature, wind
speed, wind direction, relative humidity, solar radiation, rain fall as per the
specifications of the manufacturers.

8. METEOROLOGICAL SYSTEM

8.1 The meteorological instrumentation should be interfaced directlv with the Data
Acquisition System after passing through a lightning protection isole
- up telescopic 10 meters tower should be erected for mounting  True Copy
sensors. The relative humidity and solar radiation sensors should bg
tower. The specifications are as follows: A:;‘h—%“f‘“:-é--'

Q

Vishal Rajemahadik
(Applicant)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1313 0f 2024 (PB)
In the matter of
V. Srikanth ..Applicant
Versus
State of Andhra Pradesh & Ors. ...Respondent(s)
INDEX
S. Particulars Page No.
No.
1. | Joint Committee Report constituted by Hon’ble National Green| 1-25
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19.12.2024 in O.A.
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Pradesh & Ors.)
2. | Annexure-1: Hon’ble NGT Order dated 19.12.2024 26-28
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directions dated
14.12.2023 issued by APPCB
4. | Annexure-3: Compliance Status of M/s. AKPL w.r.t Joint 33-34
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recommendations in the O.A. No. 69 of 2024 (SZ)
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conditions
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7. | Annexure-6: Water Agreement copy of M/s. AKPL 78-88
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Filed by: Adv. Soni Singh

On behalf of Central Pollution Control Board

A-14, Nizamuddin East, New Delhi — 110013, E: vga@vgalegal.com
Place: Delhi

Date: 25.02.2025
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BEFORE

THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

REPORT OF THE JOINT COMMITTEE IN THE MATTER OF O.A. NO.
1313 OF 2024 (PB) (V. SRIKANTH VS. STATE OF ANDHRA PRADESH &

ORS.) SUBMITTED TO THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Sri Potti Sriramulu Nellore, Andhra Pradesh, India
7438+7r7, Cargo Terminal Rd, Andhra Pradesh 524344,
« India
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Ye 30/01/26 10:69 AM GMT +05:30

ﬂ GPS Map Camera

ukuru, Andhra Pradesh, India
Bh+522, Muttukuru, Andhra Pradesh 524344,

Long 80.126417°
01:54 PM GMT +05:30

February 2025



1.

Buttukuru, Andhra Prac
Muttukury, Andhra Pradesh 524344,

ng Bl

Truck tyre wash facility me wind shields towards
Krishnapatnam village

The unit has 3 No. of CAAQM stations to measure the parameters PM2 5, PMio, SO3,
NO, NO2, CO located at CVR Amenities Complex, Thamminapatnam Village and
Krishnapatnam Village and connected to the Andhra Pradesh Pollution Control Board
(APPCB) website. Recently, port has installed 2 new CAAQM stations to monitor
PM2s and PM1o. However, the newly installed sensor based CAAQM instruments are
not in line with conventional CAAQM instruments and do not comply with CPCB-

approved technology and need to be replaced.

. During inspection, committee observed that CAAQM station are not working properly

as CAAQM station located at Thamminapatnam village was showing negative values
of NO; and NOy. The analysis of data also shows that on many occasion the value of
PM_s was observed to be greater than PMo indicating improper calibration of the

CAAQM stations.

Newly installed CAAM Station h CAAQM Station at Thamminapatnam
Village

13
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except one condition that the unit is not maintaining and calibrating the CAAQM

stations properly as some of the parameters are showing negative values.

e APPCB has issued directions dated 14.12.2023 to M/s. AKPL for timely
compliance. The major non-compliances observed are non-submission of time
bound action plan for mechanization of south berths and non-installation of fixed
dust separation systems (MDSS) at South berth, which is currently under progress.
In addition, the unit has not submitted action plan to treat the sewage generated
from Nellore Municipal Corporation to utilize for dust suppression system in the

port, as stipulated in the directions dated 14.12.2023.

e The various shortcomings observed by the Joint Committee during Inspection are

as follows:

i. Deposition of significant amount of coal dust on roads and surrounding trees in
the port premises
ii. Ineffective tractor-mounted sweeping machines
iii. Damaged wind shields in the coal storage yard
iv. As per the earlier committee recommendation, additional CAAQM stations are
required to be installed to take swift measures in case of increase in PM levels.
M/s AKPL installed 2 new sensor based CAAQM stations which are not in line
with conventional CAAQM instruments.
v. Improper calibration and maintenance of the already existing 3 CAAQM
stations

vi. Poor housekeeping in the coal handling berth areas

e The Joint Committee visited the residence of the complainant Shri V. Srikanth, and
interacted with him regarding the grievances made in the letter dated 11.07.2024.
The complainant informed that he had not made the complaint and signature on the
letter dated 11.07.2024 doesn’t belong to him. Shri V. Srikanth has also submitted
a written representation.

e The Joint Committee noted that, earlier a similar complaint was made by Shri. Bonigi
Rangaiah. Hon’ble NGT Principle Bench registered the matter as O.A. No. 759/2023
(PB) and constituted a Joint Committee vide Order dated 22.01.2024. As per the report
submitted by the then Joint Committee, it is observed that Shri. Bonigi Rangaiah

appeared before the Joint Committee along with an associate Sri Vedicherla Srikanth,
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i.e., the complainant in the present case. Shri. Bonigi Rangaiah informed that he was
unaware of the contents of the complaint and he withdrew the complaint
unconditionally stating that the port has taken measures of the directions issued by the

APPCB.

11.0 Recommendations of the Joint Committee:

Based on the field observations made during joint committee visit, following
recommendations were suggested by the committee for better control of fugitive emissions
during loading & unloading operations as well as transportation of goods from Berth to

Storage yard and storage yard to outside of the premises;

(i) To expedite the installation of dust suppression system (MDSS) at the south berth and

South coal stacking yards.

(ii) To ensure safe loading of trucks to avoid spillages while transporting from Berth to

designated storage yard.

(iii) To ensure the completion of mechanization of Berth No 5 as per the Committed
timeline i.e., 31.04.2025. Extensive dust suppression measures shall be taken by

installing MDSS till completion of mechanization.

(iv) To establish Environmental Monitoring Laboratory in compliance to EC condition
and to ensure the submission of detailed marine biodiversity conservation &

management plan and latest shore line stability report.

(v) To take steps to provide adequate display boards marking mangrove

preservation/conservation.

(vi) To provide proper adequate sprinkler and wind shields wherever damaged (due to

Michaung cyclone in 2023) around the coal handling area.

(vii) To replace the existing tractor mounted hydraulic broom sweeping machine with

heavy duty sweeping machines.

(viii) To replace the newly installed sensor based CAAQM monitoring stations with

Conventional CAAQM instruments.
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(ix) To ensure proper operation and calibration of CAAQM stations to generate authentic

data on Ambient air quality of the area.

(x)  To ensure that water supplied through tankers by private suppliers is from authorized

sources.

(xi) To comply with all the stipulated conditions of EC & CRZ Clearance and to rectify

the non-compliances.
(xi1) To improve the housekeeping in the coal handling berth areas.

By considering the above facts and observations of the joint committee, the Hon’ble Tribunal
may pass appropriate orders(s)/ direction(s) as deemed fit.
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Dr. Murali Krishna Chimata: Sh. K. Venkata Reddy
Scientist-E, MoEF&CC Sub Office, Spl Deputy Collector,
Vijayawada. Revenue Department, SPSR Nellore
District.
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Sh. N Ashok Kumar H. D. Varalaxmi
EE, Regional Office, Nellore, Regional Director,

APPCB. CPCB, Chennai.
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Vishal Rajemahadik
(Applicant)
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